ACT No, XXXIX or 1940.

[Passep By 7HE INDIAN LEGISLATURE.]

~ (Received the assent of the Governor General on
the 27th November, 1940.)

An Act further to amend the Motor Spirit
(Duties) Act, 1017,

HEREAS it is expedient further to amend the

11 of 1017, Motor Splrlt (Duties) Act, 1917, for the purpose
hereinafter appearing ;

Tt is hereby enacted as follows :—

1. This Act may be called the Motor Spirit (Duties) Short title.
Amendment Act, 1940.

¥ of 1617, 2. Insection 2 of the Motor Spirit (Duties) Act, 1917, Amendmem o

for the definition of motor spirit the following sha,ll be ““’Fi‘ﬁ;ﬁcﬁ
substituted, namely :—

¢ ¢ Motor spirit ”’ means—

[N

(@) any inflammable hydrocarbon (including any
mixture of hydrocarbons or any liguid con-
taining hydrocarbons) which is capable of
being used for providing reasonably efficient

motive power for any form of motor vehicle,-
and

{b) power alcohol, that is ethyl alcohol of any
grade (including such ‘alecohol when dena-
tured or otherwise treated) which, either by
itself or in admixture with any such hydro-
carbon, is capable of being used as aforesaid.’
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